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3 KL Sawhney counsel tor applicant.
LGaur, counsel tor respondents.

. the very outaet, ld. counsel for the respondants
has submitted that action on implemﬂntatimh of the orders of’
his Tribunal given in OR 1027 /2003 on 17=1-200% is  almost
complate  and they would be abhlie to make the payments in
ancther  oOne ﬁénth’s time. L. counsel tor the applicant,
however, has aubmitted that fhe Eeapondent$ should not  have
paken S0 much time in compiving with the orders of this

Tribunal.

Z However, keeping in wiew the facth that  the
respondents  are aimo%t raady with rheir exercise initiated
for combiying with tThe orders nt this Tripunal, M& is
allowed, Respondents are directed 1O complete The action on
implementatimn ‘of ﬁhe Tribunal’'s order heatora 3-3-2004. Tt

is made clear that no further time shall be granted. N
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